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Police Commissicm (St.)

_cooperation and measures for - the
growth of healthy and friendly Pub-
lic-Police relationship,

(12) Examine the methods of police
training, development, and career-
planning of officers and recommend
any changes that are required at any
time in their service, to modernise
the outlook, and to make the leader-
ship of the force effective and morally
strong. ’

(13) Examine the nature of the pro-
blems that the police will have to face
in the future, and suggest the mea-
sures necessary for dealing with them,
and for keeping them wunder conti-
nuous study and appraisal.

{14) Consider and make recommen-
dations and suggestioins regarding any
other matter which the Government
may refer to the Commission; and

(15) Any other matter of relevance
or imperiance having an impact on
the subject.
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‘SHRI SAUGATA ROY (Barrack-
xpore): I wish to make one submissijon.

i MR, SPEAKER: After a statement
‘no questions are allowed. Many Mem-
bers seem to have forgotten the rules!

Rule 377
14.45 hrs.
ELECTION TO COMMITTEE

COMMITTEE ON THE WELFARE. OF SCHE-
DULE CASTES AND SCHEDULED TRIBES

SHRI SURAJ BHAN (Ambala): Sir,
I beg to move the following:—

“That the members of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
read with sub-rule (1) of Rule 331B
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, two
mermr.bers from among themselves to
serve as members of the Committee
on the Welfare of Scheduled Castes
and Scheduled Tribes for the unex-
pired portion of the term of the
Committee vice Sarvashri Chand
Ram and Karia Munda ceased to be
members of the Committee on their
appointment as Ministers of State.”

MR. SPEAKER The question is:

“That the mem.bers of this House
do proceed to elect in the manner
required by sub-rule (3) of Rule 254
read with sub-rule (1) of Rule 331B
of the Rules of Procedure and Con-
duct of Business in Lok Sabha, two
members from among themselves to
serve as members of the Committee
on the Welfareof Scheduled Castes
and Scheduled Tribes for the unex-
pired portion of the term of the
Committee vice Sarvashri Chand
Ram and Karia Munda ceased to be
members of the Committee on their
appointment as Ministers of State.”

The motion was adopted.

14.49 hrs.

MATTER UNDER RULE 377
REPORTED ARREST OF OVER A THOUSAND
PERSONS IN DELHI FOR PROTESTING

AGAINST WITHDRAWAL OF FACILITIES TO
NEO-BuUDDiIS IS

SHRI VASANT SATHE (Akola):

Mr. Speaker, Sir, T beg to invite the
attention of this House to a serious
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matter., Yesterday over a thousand per-
sons were arrested in Delhi for protest-
ing against the withdrawal of facilities
which were being given to neo-Bud-
dhists. Three leaders of the RPI are
on hunger strike indefinitely and tkey
are: Mr Gavai, Deputy Chairman of
the Vidhan Parishad of Maharashtra,
Mr. Khumbare, Member of Parliament
of Rajya Sabha and Mr. Arumugham
from Karnataka. These are eminent
leaders of the RPI who are on indéhi-
nite hunger-strike,

They asked for permission yester-
day to sit there on hunger-strike at
the boat club but they were not grant-
ed that permission. But at the same
spot yesterday a big mela was orga-
nised in support of Shri Charan Singh
to felicitate him for having arrested
Mrs. Indira Gandhi in a most fanfas-
tic and farcical manner. In support
of that they organised this mela. there.
That was permitted. But, here, Sec-
tion 144 was cited as an excuse for
preventing these people from sitting
on a hunger-strike. That is the same
spot where the mela was allowed to
be organised. Truck-loads of people
were brought from outside although
they prevented earlier thusands of
secondary school teachers who came
from Uttar Pradesh and other places
all over the country to come to this
place. This is the manner in which
these people have been treated.

I want to draw the attention of the
House to this serious matter. These
people are greatly agitated. I hope
that you and this House will try to do
justice to restore the facilities given
to them. Merely because the back-
ward cast people have become neo-
Buddhists, they do not become for-
ward economically, socially or other-
wise. And, therefore, these facilities
should not be withdrawn. This is
my submission (Interruptions),

MR. SPEAKER: Order, order.

SHRI VASANT SATHE: Because
the Prime Minister, Shri Morarji
Desai publicly told that their facilities
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media during

emergency (Motn.)
would be withdrawn, that is why I
want you to give us the assurance here:
and now that these facilities would be-
continued. That is all that I am ask-
ing you

14.51 hrs.

MOTION RE: WHITE PAPER ON
MISUSE OF MASS MEDIA DUR--
ING INTERNAL EMERGENCY—

Contd.

MR. SPEAKER: Now we go back
to further consideration of the motion.
moved by Shri L. K. Advani under-
item No. 11. Shri O. P. Tyagi.
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